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L% had been th_reaten'

éiLGepal Ram, Inspecter Post Off

Reserved

CENTRAL.ADMINISTRATIVE

'_'-H

TRIBUNAL ALLAHABAD

Trapnsfer Applicatioen no, 1259 of 1986
Jharkhandey Singh «os'  Plaintiff
Versys
Central Gevernmen

t,through Secr
New Delhi and

tary
others el Defendants

Hen'b]le D.S.Misra-AM
Hon'b]le G.S.Sharma-JM

( Delivereq by Hon'bje D.S.Misra)

2. The pPlaintjff:

S case is that he was
appuintegbgbgk Master,Bra

nch Post Office Murdaha

Superintendent of Post
Varanasi, w.e,f, 27.2

District Varanasi by the

«1973; that the date

S 18.8.1927; that the

Superintendent of Post Offices

»Varanasi(defdt,

No,2) had becope angry with the Plaintiff apg

The Plaint was

with the PeImission of the Court and Sri

ices, was impleaded I
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(= s 10.2,1973, which is signed by the plaintiff
as well as by Sri Achhaibar Misra, Pradhan Grap
Sabha,Murdaha, In this application, it is stated
that the certificate of age is enclosed with the

application. The photo copy of the certificate,

mentioned above, filed by the defendants is signed by

Lalji Singh,Head Master,Junior High School Lohta,

District Varapasi in which the date of birth is given

as 18.7,1918 and this has been issued on 10,2573,

In this Certificate the date of admission in the

school is 25,5,36 apnd the ressons for leaving the
school is continuous absence, This letter also
states that the applicant had passed Class-V on
2. 1932

4. On the date of argument,'learned counsel

for the parties sought permission to file some

filed copy of a letter dated 19,.1,1987 issued by the
District Branch Office,L.I,C,, Bhawani Market
Varanasi inwhich it is stated that in the Policy No,'
8106087 issued to Sri Jharkhandey Singh, son of
Satya Narain Singh the date of birth is 18,8327
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intheir record, Another paper filed by the plaintiff f

is a photo Copy of a certificate dated 26,5,80 of the .

Head Master Junior High School LohtaVaranasi in
which it is stated that Junior High School Lohta was
established in the Yyear 1958, Yet another paper

. B

filed by the plaintiff is a8 photo copy ofa note
signed by the Inspector of Post Offices,in which it

is stated that Sri Mahendra Lal should pay Rs,2000/- |

as discussed with Sri Shanker Rai, Another photo

copy said to have been signed by Inspector
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Pepers in support of their contentions,' The plaintiff f
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of Post Offices North Sector,Varanasi, states
that Sri Jharkhandey Singh is informed that he
should pay Rs,3000/- immedistely otherwise he

-

Will be retired on the basis of forged certificate,

The plaintiff has also filed photo Copy of Family

Register, issyed by the Village Panchayat foicei
in which Jharkhandey Singh son of Satya Narain
is said to have been born in the Year 1927, The
pleintiff has filed a medica] certificate

dated 20,9,1983 of the C.M.O.,Varanasi,in which
it is stateg that according to his general

dppearance and body development Sri Jharkhandey

papers:

i)Photo Stat copy ef Sr.Supdt, of Pest
ffices,Varanasi letter no,H-2/270 dt.

3.2,1973, addressed to Sri Jharkhande
Singh, Murdaha Bazar(Ayar)Vsi.(sl.38¥

ii) Photo stat copy of office note dt,
13/15,2.1973 régarding appointment of
EDBPM Murdaha Bzr.(Srl.4l?;

iii)Photo stat copy of office note dt.

w———— ‘-'I'q-u-..-.h_r.-!h-_,‘-.,_w.g

|

|

20,2,1973 regarding appointment of EDBpPM f

Murdaha Bazar (S1.51)

iv)Photo stat copy of list of candidates
for appointment as EDBPM Murdaha Bazar
Vnsi(s1.57)

v)Attested Copy eof Sr.Supdt.ef Post Offices

Vsi letter no, H-2/270,dt,2,3.73

addressed to the Post Master General U.Pﬂ'

Circle Lucknow (S1.62)
vi) Photo Stat copy of list of candidates

for appeintment @f as EDBPM Murdaha
Bazar Vsi(S1.61),

N2
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dated 10,2,1973 which has beep filed by the

defendanfs. We have considered these Contentions,

&

-
S. We have heard learned counsel feor the

pParties,Learned counsel for the pleintiff

The plaintiff has not contested the photo copy

of the application dated 10,2/1973 filed by the
defendants, The date of issye of the certificate }
filed by the plaintiff is dated 15.8.,1973, If the |
pleintiff made the épplication on 10,2,1973, he f
could not have filed acocpeyrtoiffj:‘gramthf-g'filf;’% ~ e+ In I}
the application dated 10.2,1973, the plaintiff has I
stated that his qualification was Urdu Middle _
which means that he had passed Middie Examin;¥?§:2:5
used to be acquivalent to Class VII.In the Photo
Mwdx copy of office note dated 20,2,'1973 regarding,

appointment of EDBPM Murdaha Bazar, it is stated

S —

that Sri Jharkhandey Singh had preduced the educat- |
lonal certificate showinghis date of birth as
18.7.1918, In the photo copy of the list of 2

of birth as 18,7.1918 ang the educatien al qualifica-
tion as having Passed Class V, This fact of the

applicant as having passed Class v tallies with the |

i

remark contained in the Photo copy of the
certificate dated 10,21973 filed by the

b
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for insurance is usually dccepted by theF&jl k-

Insurance Corporation without verifying its

other certificate fileg By the plaintiff including
the Kundali jis not a reliable eévidence, We are of |

the opinion that documents filed by the defendants

costs, é{ NG
287 iﬁ-;ﬁﬁ7
A.M, J.M,

Dt .S“- 3. 19860

J&ingh.




